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Post of principal in Kendriya Vidya-
layas

7846. SHRI LAXMAN KARMA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that three
yvears’ administrative experience is an
essential qualification for an appli-
cant for the post of Principal in a
Kendriya Vidyalaya;

(b) if so, whether the Sangathan's
policy is of treating every Post-Gra-
duate Teacher as First ‘Assistant for
a particular activity during the aca-
demie session; and

(c) the facts thereof and steps
taken to set right the paradox, if any?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) and (c). The experinec of a
Post-Graduate Teacher in a Kendriya
Vidyalaya as a First Assistant, where-
ver he/she has been designated as
such, is counted as administrative ex-
perience for considering his/her eligi-
bility for the post of Principal. How-
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ever, the question of treating every
Post-Graduate Teacher, incharge of a
particular activity as First Assistant;
for purposes of administrative exper-
ience is under examination.

‘New item captioned’ ICP exchange
Manufacture—selection or Rae Bareli
LT.L Unit-still 3 mystery

7847. DR. A, U. AZMI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
‘ICP exchange manufacture—selection
of Rae Bareli ITI Unit siill a mystery’
appearing in the Financial Express,
New Delhi dated the 14th March,
1981; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). The attention of Government has
been drawn to the report in the Fin-
ancial Express dated the 14th of
March, 1981. The manufacture of ICP
equipment in Rae Bareli Phase II was
decided by Government after careful
consideration of the recommendations
of an expert inter-Ministerial Com-
mittee which went into the relative
merits of the tenders received from
three foreign manufacturers of cross-
bar equipment and a proposal receiv-
ed from ITI for manufacture of indi-
genously developed Indian Crossbar
Project (ICP) equipment. On the
basis of stabilisation of production of
such equipment at Rae Bareli, the cost
for conversion, and the optimum per-
iod of manufacture of crossbar equip-
ment at Bangalore, the Ministry would
be examining, in due course, the de-
sirability of changing over the pro-
duction of the Pentaconta type cross-
bar equipment in the Bangalore Unit
of ITI also to the ICP & type. For
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manufacture of ICP equipment ITL
will have only a limited collaboration
with M/s. Bell Telephone Manufac-
turers (BTM), This will be in the
form of deployment of expérts for
technical assistance in manufacture
and for documentation. Raw-mater-
ials and component worth Rs, 6.2
crores as against the total annual
production value of approximately Rs.
56 crores are expected to be imported
after attainment of full capacity.

Admission of tribal students in
central school chandragiri

7848. SHRI GIRDHAR GOMANGO:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that the
Central School at Tibetan Resettle-
ment at Chandragiri, Orissa stopped
the admission of the local tribal stu-
dents in the school;

(b) if so, the reasons therefor;

(c) the steps taken by his Ministry
to revise the admission policy of local
tribal students in the Central School;
and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (d). The Cen-
tral Schools for Tibetans are establish-
ed to cater to the educational needs
of the children of Tibetan refugess in
India, However, the Governing Body
of the Central Tibetan schools Admi-
nistration has decided to permit ad-
mission of Indian students to the ex-
tent of 10 per cent of the total enrol-
ment in these schools. Since the limit
of 10 per cent had already reached in
Central School for Tibetans, Chandra-
giri, further admission of Indian chil-
dren was stopped in this school.





